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MESSAGE FROM THE LOK SABHA

The Small Industries Development
Bank of India Bill 1989.

SECRETARY-GENERAL: Madam, I
have to report to the House the fol-
lowing message received from the
Lok Sabha signed by the Secretary-
General of the Lok Sabha:

“In accordance with the provisions

of rule 968 of the Ruleg of Proce--

durg and Conduct of Buginess in
Lok Sabha, I am directed to en-
closg the Small Industrieg Develoo-
ment Bank og India Bill 1989, as
passeq by Lok Sabha at its sitting
held on the 28th July, 1989.”

Madam, I lay a copy of the Bill
on thg Table.

THE EMPLOYEES' STATE INSUR-
ANCE (AMENDMENT) BILL--
3 Contd,

THE DEPUTY CHAIRMAN. We
ghal} now have further conslderatxon
of the Employees’ State Insurance
({Amendment) Bill, 1989.

SHRI P, N, SUKUL: Madam, 3 rise
tp welcomy mog¢ heartily and sup-

p—
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port the Employees’ State Insurance
(Amendment) Bill g

THE DEPUTY CHAIRMAN. Mr.
Chitta Basu, you don’t want to it
for the Employeeg State Insurance’
Bill? I want you to ligien.

SHRI P, N. SUKUL: He wantg t
speak, He does not want to 1lsten,
he wonts otherg to listen, 10 him,

Madam, it is a very gooq Bill, I
shoulg say, a very comprehensive Bill
The Bill contains very many definite
improvements op the original Aect to
help the workers of our country,

The ESI scheme has been there
since 1948, It is a,very good scheme
and Takhg and lakh; ot workers and
croreg and crores of their family
members are covered under' this
scheme, They get cash benefits during
sickness, during maternity and dur-
ing injury.

Ceming tg the Bill proper, it is

- good that the definition of g “family”

ig now being amended go as to in-
clude children up to the age of 21
years ang infirm/invalid children
without anv restriction of age. Ear-
lier “family” consisted of only spouse
‘and legitimate or adopted minor

children ‘ only,

.. [The Vice-Chairmap (Shry V. Nara-
yanasamy)! in the Chair)

At present the Act can ba extended
to any establishment only after giving
six months’ notice. As the Minigter
hag said, this causeg delay. Now it
ig being proposed that, if the Act is
applicable in establishmentg in any
part of a State, it can simultaneously
apply to eny other similar establish-
ment in any other part ®f thag State.

It 1y also a very welcome measure
that in the ESI Corporation, the num-
ber of representatives of the em-
ployees and the employer organisa-
liong i3 being increased from 5 to 10.
This ig definitely going to give them
greater representation in the Corpore-
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tion and serve their purpose.
It is also good that the Central Gov-
ernment is being authorized to make
rules for specifying things like wage
ceiling or coverage, rates of contri-
bution and conditions for grant of
benefits, ete, At present, if any change
has to be made, then the Act is to
be amended and how many times can
the Act be amended and why should
if be amended so frequently? That
i why this amendment is really very
good, very welcome,

It is also a very welcome move that
the ESI Corporation is now  being
authorized to appoint its own officers
cxcept the Director-General and the

Financial Commissioner who will cofi- -

tinue to be appointed by the Central
Government, Officers other than these

two, being cdreep officers of the Cor-
poration, it is quite in the fitness of

things that the Corporation itself app-
oints them. So, this move also is quite
good and it ig a step forward for
giving greater aufonomy to the Cor-
noration, : )

It iy equally good that the Corpor-
ation is also being empowered to make
regulations regarding recruitment, em-
oluments and conditiong of service of
itg officers and staff. So far, the Cen-
tral Government used to do this job

and there was a lobt of delay and, fo

avoid that delay, the Corporation is
now being empowered to make regul-
ations for its own staff. .

Setting up of an independent mach-~

inery for effecting recovery of dues is
also a very good step because _ the
machinery of the State Government
is often not able to a0 it expeditiously,
Tt I am not incorrect, I think, mere

than Rs. 160 crores of arrears of dues
have to be recovered. They are lying .

because ag the inability of the mach-
inery of the State Governments to

recover it. So, establishment of an in-

dependent machinery to effect reco-
rery ig also a very geood step.

It is also good, Sir, that a wobker
who has to legve his job due to an
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injury during employment, ang - also
a retired employee. who pays contribu-
tion, will now be entitled to get con-
tinued medical benefit, It is also quite
welcome that now no employer will
be able to file any application dispu-
ting the claim of the Corporation,
without depositing 50 per cent of the
amount ' involved with the court.

Sir, I think the wage limit of emp-
loyees must be increased from Re.
1,600 to Rs. 2,500 as has heen done
undey other Acts. In the case of pay-
ment of bonus, for example, this limit
has been kaised. It is good that now
the Central Government is being em-
powered to revise it from time to
time, but the Central Governmenf
can do it right away. So, the wage
limit should be increased from Rae.
1,600 to Rs. 2500.

Si, under section 5(1F of the AcS,
the term of office of members of the
Corporation is four years at’ present.
Put I would suggest that it should be
five years because three Members of
Parliament are also on the Corpora-
tion—two Members of Lok Sabla and
ofie Member of Rajya Sabha. Lok
Sabha Members are there for five
years, So, this term of office of the
members, especially those of MPs in
the Corppration,” should be five years
instead of four years. Otherwise, one
member will be thepe for four years
and another Membeh will be there
for one year because his term  will
expire if he iz apvointed after four
years, So, the term of office of the
members can be made coterminous
with that of Parliament if Members
&1 Parliament have to be there. Now.

-wgain according to the proviso to the
said section seetion 5(1), “Even after
the exdiry o his term. a member may
contnue indefinitely till his successor
is elected or nominated.” Now, accor-
ding to me this is not proper, There
must bo a time-1imit beyvond which
he cannpt continue. Either you elect

or nominate hig suceessdr or he should
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bid good-bye to the Corporation. Else-
where there is always a time limit.
Yhis morning we submitted the report
of another Joint Committeg —  the,
Committee on the Medical Council
{Amendment) Bill, I submitted that
réport today as its Chairman. There
We have kept it that no member can
" be allowed to. continue on the Medical
Council for more than six months
after the expiry of his term, whether
You elect someone or you don't elect
pomeone because otherwise it becomes
meaningless. So, some time-limit
ghould be provided.

I have seen ESI hospitals in my
own State in Lucknow, in Kanpur and
in other places. I have generally
found their gondition very bad and
poor. There is no adequate stock of
medicines, Often there ig shortage of
vaccines. T have seen patients lying
on the floor. It means these hospitals

_&re not being run proverly. The Cen-
tral Government is contributing- 87.5
per cent towards mantenance of ESI
fnswitals in the country and the State
Governmentg contribufe only 12.5 per
cent, The State Governments run these
hosoitals and still they don’t maintain
them proverly. So my suggestion is
wherever hognitals are being run vro-
perly, it is all ¥ight. For other cases
some wav should he devised so that
the Cornnratinn is able to take over

” the hosnitals, becaus. the Central

government ig funding them mostly.

There ig Section 3 that is being am -
ended. That is as regards the amend
" Bection in the Bill, Clause 25. This
says: '

“Save as may be provideq by the
reoylations, no person shall - be
entitled to sickness benefit o dis-
ahlement benefit fo~ temvorarv
disablement on anv day on which
he vrorks or remains on leave or

.
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on a holiday in respect of whick
he receives wageg or on any day
on which he remains on strike.”

I take objection to the word
‘strike’ being included here. If it ig
a legitimate strike and if you have
given the worker the right to sirke
and they proceed on a legitimae
strike, then at that time they should
not be deprived of these medical bene-
fits. :

SHRI E. BALANANDAN (Kerala):
Legal strike.

SHRI P. N. SUKUL: Yes, legal
strike. If there is an illegal strike, I
have nothing to say. But if it is legal
and lawful strike with due notice and
all that, then he should get the tem-
porary -disablement benefit and  that

_will reflect the socialisy character of

this Government.
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Clause 19 of the Bill enables the
Centre Government to prescribe sepa-

rate eligibility criteria for sickness and

other benefits for certain categories of *
workers who due to the vagaries of
industry cannot satisfy the old  cri-
teria. For example, it is laid down that
in a  half year he shoulg work
oy minimum 91 days. But there are
certain other industries like cashew
industry where on an average in a
half year, he gets work only for 45
days and that is why he is not able
to enjoy those benefits under this
scheme, Our leraned friend and Min-
jater, Mr Krishna Kumar is here, who
¥ M.P. from Quilon and for the last
three years he has been fighting for
their cause. I grould request the Gov-
ernment to kindly consider these
things also and to have the eligibility
criteria changed. When he cannot get
work, it is not his fault. If you can-
not provide him with work for more
than 45 davs in a half vear. at least,
the benefits that are available to all
the workers unde; the ESI  scheme
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should also be made ava.llable to such
workers.

With these words, I suppors tha

© Bill,

[ 24

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, interven-
tion by the Minister, Shri Krishna
Kumar, o el

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI S.
KRISHNA KUMAR). Mr, Vice-Chair
man, Sir, in my brief intervention I
would like to congratulate our hon.
Prime Minister, Shri Rajiv Gandhi,
the Labouy Minister, Shri Bindesh-
wari Dubey and his junior colleague,
Shri Radhakrishan Malaviya for
bringing to this House, this heneficjal
legislation which can have far-reach-
ing implications for the working class
of the country especially in relation
to the relaxed ESI benefits for certain
categories of workers. Sir, I am in-
tervening mainly because the existing
legislation has, inter alia, adversely
gffected the ESI benefils of cashew
workers of Kerala. Most of them are
concenirated ih my  constituency,
Quilon. In 1984, Sir, the ESI Act was
amended and 4t that time the defini-
tion of the ‘wage period’ was altered
previous to 1984, the cashew workers
of Kerala who are registered workers
under the Factories Act had been
beneficiaries of ESI ever since ESI-
Act came into force if they work for
13 weeks in a half year. The conditions
of the cashew industry are such thalt
the number of davs work whether in
a vear or: half vear are dependent on
the availahility of raw material. nam-
ely. maw cashew. For the last 2 or 3
derades manv of tha traditional indus-
tries in Kerala includineg cashew have
been suffering due to the variety of
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reasons. including paucity of raw
materials. Thirteen weeks' in a half
year will theoretically mean that even
if the worker had only one day’s
work in a week and if he had put the
ESI stamped card to the authorities—
in other words, theoretically, even it
he had werked for thirteen days, the
cashew worker used to be the bene-
ficairy for the ESI benefit till the am-
cendment of 1984, The amendment
changing the wage period of eligibility
to 91 days was brought about for the
country as a whole, for the working
class as a whole in order to instil dis-
ipline in the working of the scheme
so that there are no  malpractices.
But, unfortunately, the change of cri-
terion meant that cashew workers who
have been enjoying the ESI benefits,
tha eligibility for sicknesg and other
benefity even if they had workeq for
only thirteen weeks which could have
theoretically meant a minimum of even
thirteen days in a half year were
denied the henefit after the promul-
gation of the amendment. The political
parties of the State of Kerala as well
as Memberg of Parliament. irrespective
of political effiiliation, including me
28 5§ Member representing Quilon,
which is the cashew industry capitel
of our country, have been represen-
ting before the Labour Ministry for
the lasy two years for changing the
driterion so that the cashew workers
are restored the henefits which have
been traditionally enjoved by them,
The Government of Tndia have serious
difficulties in amending the Act because
the criteria have been changed earlier
by detailed consultationg in the ESI
torporation in which the trade unions
affiliated to almost all political par-
tles had particivated and we could
~ appreclate the difficulties of the Gov-
ernment of India in not amending the
Act earlier because it wag not possic
ble to bring in an amendment in a na-
tional teglslation only to cater to the
peculisy demand of a certain section
of workers. But the hon. Prime Min-

‘ernment of India to prescribe
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ister as well as Shri Bindeshwari Du-
bey huve taken a very sympathetic
attitude to our problem. Sir, the
cashew workers who are about 2 lakhs
in number in Kerala represent one of
the most disadvantaged sections of the
work force in our State. I am gure,
Shri Balanandan, a very senior trade
union leader of the State of a national
stature, will agree with me that it wag
necessary to restore the ESI benefits
to the cashew workers which had un-
fortunately been denieq tg them. By
this amendment, the Government of
India ig taking over the power to
prescribe separate conditions for var-
ious catepories of benefits. Section 49,
{6r instance, enables the Government
of India to prescribe separate condi-
tions for eligbility for sick-
ness benefits. Section 50 enableg - the
Government of India to  prescribe
separate conditons for qualification of
the insured woman to claim maternity
henefit. Section 52 enables the Gov-
sepa-
rate periods, separate conditions for
the benefits under the Act. Similarly,
the Government of India is taking the
power to provide separate conditions
for disabled men and other benefis
under the Act. Thus, by thig amend-
ment, the damage Which was unfortu-
nately in practice inflicted on certain
categories of workers in India, espec-
ially the cashew workedrs is sought to
Le rectified beecuase the regidity of
the wage prriod has been overcome
by the flexibility which is being all
owed to.the Governmeni of India
under the amendment by which the
wage period and other conditions

have heen fixed, After this Bill 1is
passed in TRajya Sabha and Lok
Sabha, the hon. Labour Minister has
a5sured us that an administrative order
will be vassed for the gashew workers
of Kerala by which taking into ace-
ount ths averafe wark that they will
get in a vezr they will become eligs-
ble for sirkmess and all other bene-
fits. T understand. Sir, that thic ad-
ministrative scheme ig already in the
final stages of preparation and its
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Promulgation is only awaiting. the
the passage of this Bill in the Rajya
Saubha and the Lok Sabha, It is as
the Member of Parliament from
Quilon that' I have taken the liberty
of announcing that before the - 15th

of August, possibly, the Government

of India will mot only be able to get
this Bill passed in both the Houses
but also to promulgate the administra-
tive scheme so that in this season jtself
the revised wage petiod eriteria will
ba available to the cashew workers of
Kerala so that in this period itselt, 45
days or whatever is the period that is
fixed by the Government, those who
catisfy the criteria will be entitled to
the full ESI benefits, the
accident, maternity and other been-
fits, the entire benefits adross the sp-
ectsum of ESI benefits under this
Act. I would like to congratulate again
Shri Bindeshwari Dubeyij on taking
this revolutionary step in teking a
sympathetic attitude towards the
cashew workers of Kerala. Probably
there are similar workers similarly

situated in other parts of the country.

T do not mow. But Shiri Balanandan,
Shri Antony and I, all of ug coming
from Kerala, are aware of the plight
of. cashew workers. I would like to

congratulate him and his junlor col-q

feamue on taking this very sympathetio
attitude and on Yringing this Bill in
the present Session of Parliament its-
elf so that the benefits will be avail-
able to the cashew workers in  this
very Season.

Thank you, Sir.

SHRI ¥. BALANANDAN: Sir, I join
‘the hon. Minister In expecting that
before the 15th of August the scheme
will be accepted. If the scheme Ig acc-
epted by the Government of India, it
will bé a good step.

ot v e Vg« st Sqreas
W g d et sy ear
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SHRI ‘A. K. ANTONY (Kerala):
Mr. Vice-Chairman, Sir, I rise t0 sup-
port this Bill. At the outset. I would
like to convey the heartfelt thanks
of lakhs and lakhs of cashgw workers
of Kerala for this step taken by the
Government of India and I would
like to congratulate and express our
thanks to the Prime Minister, Shri
Rajiv Gandhi, and also our Labour
Minister, Shri Bindeshwari Dubey,
for having brought forward this legis~
lation, T
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As a result of this legislation, lakhs
of disadvantaged workers will again
get their rights which were taken
away by the ESI (Amendment) Act,
1985. This Bill will help many sec-
tiong of workers including the cashew
workers of Kerala. That is why they

are very happy over this amend-
meni. Cashew workers are one of
the - lowest-paid working classes

in the country. It is not only that
they are the lowest-paid workers, but
also their work is seasonal. Their
work being seasonal, these days, in
the present-day cqnditions, it is very
.difficult to get more than a hundred
days’ work in a majority of the cashew
factories. As a result of the previous
amendment, the cashew workers of
Kerala lost many benefits inciuding
maternity benefits and some other
material benefits. We were request-
ing the Government again and again

to restore those benefits to the back-"

ward sections of the workers in Kerala
and also in other parts of the country.
Sir, Mr. Krishna Kumar represents
the Quilon constituency-and in that
constituency itself there are *nearly
one lakh and sixty thousand cashew
workers. All the politica] parties in
Kelrala, the Congress(I), the CP1(M)
and other parties also were again and

again requesting the Central Govern-'

ment for bringing forward a new
amendment. We were expecting it
much earlier, but because of certain
factors it was not possible.
it has come now and my only request
is that it should be implementeg as
quicklv ag possible, “Onam” is com-
ing now. “Onam” js an important
festival for the Keralites which is
-eoming in the second week of Sep-
tember. Let ug pass this Bill now, I
would reaquest the Labour Minister, if

it is humanév possitle, to implement

it before “Onam”. .

SHRI E. BALANANDAN: Accept-
ing it is & good as implementing it.

SHRI A, K. ANTONY: My refer-
ence to implementation means "that
4he material benefitg should reach the

Anyway,
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workers by that time, There is no
dispute between us about implemen-
tation. Anyhow, if it is possible to
implement it soon, it wil be much
better. It is a good piece of legisla-
tion and let us implement it and let
us give the benefits to the cashew
workers. They were all anxiously
waiting for the passing of this Bill.
Let us not delay its implementation.

‘Not only the official order of imple-

meniation, but actual benefits should

- be given to the workers as quickly a@

possible. I do not want to go inte
the details, Once again I wouly like
fo congratulate the Government and
also express my thanks and gratitude
as alsp of the working class of Kerala,
especially when you dre bringing this
legislation at a time when the whole
of Keralites are preparing to cele- -
brate their national festival. Once
again I congratulate you. Ang 1 am
sure that this Bill will be passed un-
animously in the Lok Sabha and
Rajya Sabha and the Government will
implement it. quickly.

Once again | support thig Bill. T
am happy that our Government is

‘bringing such a piece of legislation

‘at the request of all the political -
parties in Kerala and in many other
States and also because of the strenu-
ous and continuous effort made by
my  esteemed “colleague, . Mr.
Krishan Kumar, and the trade union
movement there. All of us can be
proud of this. I support thig Bill onge
again. Thank you.

SHRI GHULAM RASQQOI, MATTO
(Jammu and XKashmir): Mr. Viee-
Chairman, Sir, I rise ‘to support the
Bill, the Employees’ State Insurance
{Amendment) ‘Bill. I have, however,
a few observations to make.

Shri Krishan Kumar ang Shr!
Antony congratulated the ‘Govern-
ment because the orbit of the Bill ex-
tends to cashew workers, But it I

.all embracing, for which the Minister

needs to be congratulated,

1 have certain doubts and I wanf

’ the hon. Minister to clarify. I muet
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say that any legislation which helps
the employees or workers or the
labour is always welcome, and any-
body, even if he may have certain re-
servations about a particular piece of
egislation, should see to it that that
particular legislation gets passed s¢
that if any amendments or any other
thing is to be done later that can be
done. Any legislation that is brought
forward by the Govenrment for the
amelioration of the labour or emplo-
yees is always -welcome angd should
be passed unanimously. This ig the
first aspect.

The other aspect is that in the
Statement of Objects and Reasons it
ig stated that one committee was set
up, Mr. Minister, in 1875 with regard
to the amendment of this Act. It sub-
mitted its support in 1978. Another
committee was formed and it submit-
ted its report in 1982. So I would like
to know from the Minister thaf
when in the case of a piece of legis-
latien, for which a comprehensive re-
port of experts {s in his hands, firstly,
for 11 years and in the case of the
latter for six years, why has the Gov-
ernment faulted in bringing this
legislation so late? I seek an expla-
pation from the Government. that
when the committees had put forth
-their reports in time why was such a
Bill delaved so much? This is my
first objeetion. ! A

The second objection that I have
got—merhavs I mav be misconceived
about it—and I woulq like to the Min-
ister to elaborate on it iz that clause
2 seeks to amend seetion 1 of the Act
£o0 as to enable extension of the pro-

visions of the ‘Act to factories and
other establishments simultaneously
in  certain circumstances. T can

understand that whether it is in Qui-
lon or it is in Trivandrum or élse-
where it should be equally applicable
to all. I can understand that, But
Rere i3z an obnoxious thing from my
-point of view. Tt also providegs for
exclusion of factories ang establish-

|
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ments under ° the contral of
the Central Government or

State Govermmentg from its purview.
Does it not show that this Bill is a
retrograde step? It has been appli-
cable to the State Government institu-
tions ang the Central Government
institutions.” Does this amendment
seek to exclude the State Government
and the Central Government institu-
tions? If it is so, then is it not a retro-
grade step? I would like the Minis-
ter te explain to me about it.

I heartily welcome the clause which
seeks to amplify the definition of the
family because it includes the other
people in the family.

The third objection I have got is
with regard to the clause which seeks
to amend Section 36 of the Act and
to provide for laying of the report ot
the Comptroller and JAuditor
General -and the comments of
the Corporation thereon before Parlia-
ment, It also seeks to do away with
the practice of publishing the Annual
Report the Audit Report and the
Budget of . the Corporation in the
Gazette of India, If it is only limited
to the point that it will not be pub-
lished in the Gazette of India, I have
no objection, If it means or if it is
sought tg mean or if it conveyg the
impression to the employers that there
will not be a practice o¢ publishing
the Annual Report or the Audit Re-
port or the Budget of the Corporation,
ithen this is a retwograde step. I
would like the Minister to clarify it
as to whether it is incumbent on the
corporation to publish ,Annual Reports,
Audit  Reportg and Budget. This
necds a little clarification and 1 would
like to know from the Minister as fo
what the actual position is.

Sir, Clause 25 seemg®to substitute
Section 63. It says:

“Save as may be prescribed by
the regulations ng person shall be
entitled to sickness benefit or dis-
ablement benefit for temporary dis-
ablement on any day on which he
works or remaing on leave or on a
holiday in  respect of which hs
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receives wages of on any day on
which he remains gn strike.”

I do not understand it. If there ig a
legitimate strike resorted to by the
workers or he leaves for a holiday or
he is temporarily disabled, then how
can he he denied the benefit? This
Reeds an explanation by the Minister,

I welpeme the clause with regard
to appeal from an employer against
~& claim for recovery. Ngo claims shall
be entertained by the Employees’
Insurance Court unless he has deposi-
teq with the Court fifty per cent of
the amount due from him. This is a
healthy provision, I wish this provi-
sion could be extended top Income-Tax
and other taxeg which we have got.
The payment of these taxes is being
stalled by court cases and by stay
orders. It is a very healthy provision
because he has to deposit fifty per
cent,

- The Bill seeks to appoint a separate
machinery for recovery. I do not
know how the Central Government
will' be able to recover dues from the
employers. I do not know what the
Central Government will dg and how
wil] it seize the property without the
assistalice of the State Government.
T feel that the State Government has
been completely eliminateg by this

provision, Thig should not have been
the case. Of course, the Centra] Gov-
emment  should have taken the
powers, The Central Government

should alsg have the powers to enforce
it. In my opinion, it is not possible
to enforce the law, to enforce forfei-
iure of the property, to enforce the
recovery of arrears of land revenue
and things lige that. T¢ cannot be
done without the help of the State
Government, T would like the hon,
Minister to tell us how the Central
Government machinery suo moto,
without the assistance of the State
Government, will be able to imple-
ment the provisions of this Bill, Sir,
ﬂ_:is needs clarification on the part of
the Government,

. think  the best

‘Government.
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Sir, a point has been made by Mr.
Sukul, ang that is alsg very impor.
tant, Sir, a general tendency hae arisen
now that even  after the term of a
Director or a Member of the Corpo-:
ration expires, he still continues there.
I have got instances also with me that
originally the term is for four years :
and because his successor is not nomi-
nated, he continues for another five
years, This is a  very ovbnoxipus
provision, A time limit should e
fixeq that after six months he ceases
to be a Member. The Government
may fil] the vacancy at any time, but
it should be declared as vacant. This
needs tg be clarified. 1 think if the
Act does not provide, the rules cam
provide some such thing,

Sir, Clause 41 secks to amend Seec-
tion 92 and to provide for issue of
directions by the Central Government
to the Corporation for the efficient
administration of the Act. I think,
this means that you are interfering
in the affairs of the Corporation, I
course woulq have
been that if the Corporation fails to
act- according to the Act, then direc-
tions can be issued by the Central
If the Corporation -does
not act according to the Act, of course,
the Central Government can point out

* to the Corporation that ‘you are not

working according to the Act’. But,
giving directions gstraightaway, by--
passing the Corporation I think, needs
to be lookeq into again.

Then, Sir, T want to say that I agres
with Mr. Sukul that the condition of
the hospitals under the Employess’
State Insurance  Corporation is net
up-to-date, I think, 3 Committee
should be appointeq by the Govern-
ment to inspect all these hospnals
which are running not only to see
whether they are functioning efficien-
tly bpt also to ensure that they are
provided with modern equipment so
that the embployees are benefited,

Lastly, Siy, it hag been observed
that in case where an employee really
needs a Bspectalised %treatment), etc,
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it is being denied 1o him by one plea

or the gther. He is a poor man, He
cannot afford the treatment. He is

not a VIP that he can do anything he -

wants, 1 think, where the Heaq of
the Department of that particular
hospita] says  that the treatment of
a particular person can only be done
at such ang such a place, Without
going intg the rules, immediate steps
should be taken to provide the neces-
ang facilities to the
person concerned,

With these  observations, Sir, 1
support the Bill and I request the

416
Wage Policy -
hon. Minister to react to what I hawe
stated in my speech. Thank you, Sh.
VICE-CHAIRMAN

THE (SHR:

V. NARAYANASAMY): Further dis-

cussion on the Bill wil] continue next
week, e B4

adjourneq till
the 31st July,

R Ry Ldﬁ"

The House then adjourneg

The House stands
11 am. on Monday,
1989.

at fifty-four minutes past flve

of the clock till eleven of the

clock on Monday, the 3lab

July; 1989,



